
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2720 of 2021 
GR Case No-4334 of 2021 

U/S-4380 of IPC 
 

ORDER 

15.12.2021  

Ld. Advocates of the accused person, named, Sri Sudipta Sarkar filed 

hazira.  

Case diary as called earlier is received today.   

Heard both the sides and perused the case diary meticulously.  

By this order this Court proposed to dispose of the bail application 

filed for the accused person, named, Sri Sudipta Sarkar, who is 

languishing in judicial custody since from 06.12.2021 in connection 

with this instant case registered u/s-380 of IPC. 

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

persons on filing an ejahar by the informant Smt. Papri Dutta Paul 

alleging inter-alia that on 01.12.2021 at about 8:30 PM, two 

unknown customers had stolen one bag containing two ATM Cards 

out of which one of SBI and another one of Baroda Bank including 

cash amount of Rs.30,000/- and some documents. It is also alleged 

that some unknown person has withdrawn Rs.1,11,095/- by using 

the said ATM cards. It is also alleged that the bag has stolen from 

the store of her husband named Gargi Store situated near Baraholia 

Rangmahal.  

Accordingly, Tezpur PS Case No-2720 of 2021 was registered u/s-

380 of IPC and during investigation the I/O has apprehended the 

above-named accused person and produced him before this court on 

06.12.2021 and since from then he has been languishing in judicial 

custody.  

On scrupulous perusal of case diary, it also disclosed that the I/O 

collects substantive implicating materials against the above-named 

accused person regarding his involvement with the alleged 

occurrence and the nature of allegations deserves a meticulous 

investigation from the I/O. It disclosed from the case diary that the  
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stolen two numbers of ATM Cards (SBI and Boroda Bank) as alleged 

by the informant in her ejahar along one gold ring, cash amount, one 

mobile handset were been recovered from the possession of the 

above-named accused person. Since the nature of accusation in 

respect of theft of articles, the I/O deserves a fair chance to unearth 

the truth from the concealed facts holding a meticulous investigation. 

The investigation is pending at pre-matured.  

Therefore, at this stage without entering into the merits of entire 

dispute in hand this court finds that at this stage release of the said 

accused person from the judicial custody may produce possibilities of 

hampering and tempering the investigation of I/O. Therefore, 

bearing in mind all the aspect this court not finds anything sensible 

upon which the bail prayer of accused person, named, Sri Sudipta 

Sarkar may be considered at this stage as the investigation of I/O is 

pending at pre-matured stage.    

Hence, bail prayer of the accused person, named, Sri Sudipta Sarkar 

stands rejected due to devoid of any merits.      

Return back the case diary to the I/O.  

Inform all the concerned.   

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 


